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LENTRAL ADMINLSTPATLVE TRIBUNAL
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CP NO. 311/2001 (N

DA NO. 295/2000

thisz the 30th day of April,

SH. VUKOMAJOTRA, MEMBER (A)
SH. KULDLP SANGH, MEMBER (4)
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bh C,L.‘ingh,

RH/¢ C-22, Mahendra Park,
Roadqa,

Mew Delhi-110059,

(By Advocate: Sh. R.K.Gupta)

Pankha

X

' Versus

H. M. Cairai,

Commissicner,

Kendriya Vidyalsya Sangthan,
18, Instituticnal Area
Shaheed Jeet Singh Marg,
Mew Delhi-110016.

shri P.K.Aggarwal,

Deputy Commissioner (Admn. ),
Kendriya Vidyalaya Sangthan,
18, Institutional Area,
Shaheed Jeet Singh Marg,

MNew Delhi-110016

Shri H.P.Rsjguru,
inquiry Officer,
L-8/14, Bharat Nagar,

1
thepatl-16.

(By Advozate: Sh. S.Rajappa)

dy Sh. Kuldip Singh, Member (J4)
Heard
2. Vide order dated 10.7.2000, OA was

directicn to the respondent to reveolke the suspensicn order ¢of

complaing that since the directions give
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h  and to complete the enquiry

periocd c¢f three months. t
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[y

2.6.98 and rein

the

2002

disposed of with the

state him

-

sevice

[
oy

againgt the applicant

3re

~
et
@
T
w
ke
e
N4
r—
-
¢}
fo
2]
4]
ot

-
(3

i~
e

n in the 0A have not

respondents are liabie

for punishment as per provision of Section 17 of the Contempt
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ot Courts Act and “he prays for initiating contempt proceeding
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espondents and the respondents be punished.
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3. We have heard the learned cocunsel! for the applicant.

Applicant pointed out on immediately receiving ¢f the arder he

had received 3

“
Y
o+

ter from enquiry officer to attend the

.

departmental enquiry on 24th, 25th and 26th August, 2000 at

-

Gwalior. In compliance ¢©f the directionz of the enguiry
officer he resached Gwalior alongwith his Defence Assistant.

But  enquiry cofficer was nct present and no preoceedings were

on 26,9, 2000 &t RBhopal. fhere alse he reached but  enguiry
proceedings could not  be completed. the engquiry officer
himselt has f{iled an affidavit stating therein that at the
time of {fixing the date of enquiry applicant by hisg letter
dated L11.8,2000 aspplicant o t the
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continuing the enquiry was not isgsued by the disciplinary
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crity angd he has to seek clarification from t!

Commissicner, KVS. So the enquiry was postponed and the same
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. ically ntimated to the applicant. After that a

telegram was received {rom the applicant seeking confirmation
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pestpenement of enguiry. In these circumstances it

showa that there was ng occagicn {or the appliczant to attend

.

the enquiry at Gwalior. After that enguiry officer i13sued a

letter dated 8.9.2000 tc the applicént_tc appear before the

wWquiry  on 2609, 2000 at KVE, Bhopal alongwith i3 DPetfence

Assistant. Engquiry wag held at Bhopal but c¢ould not be

,‘
Ca
T
o
T
ot
o)
jul
[
ot
9]
o3
-~
<
=
=
€2
(e
r
v
]
ot
+
-
=
-~
T
"3
¢]
—
47}
-~
-
-~
]
-
=
e
—
.
jon
=
-
-
7]
O
o)
T
O
ol
re
-
-~
v
—
Py
O
o]
O
o}

the part of the respondents. However, it is on record that

enquUiry could not be completed.
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A4 in +these circumstances, we find that prima facic nc

contempt have been committted. Hence, respondents cannot be
prosecuted  for contempt. However, we direct the respondents
to complete the enquiry within s periocd of 3 menths from
tcday. 1t 15 pointed cut to us that applicant 15 residing 1in
Delhi sc we direct the respondents to hold the enguiry as per
the convenience of the applicant at Delbi. {1t the respondents
an  desire, they may change the enquiry otficer. Enquiry
sheuld he strictly completed within 3 months. And we expect

that applicant should also cocperate with the respondents in

e

completing the enquiry. Ccr disposed of.
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